
 237  [i  attention
 to  matter  of

 Notifications under  ra  ?

 ae
 ee

 ven  :  2

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (इमफ़1  ianr  ORAON) ;  1४ae  toley
 on.  the  प.  ए!६  :

 (1)  ह)  4  copy  €' (1  cf  the  following  Noti-
 fica  ticns  (प्ाकतां ६ <  md  English  versic  ns)  under
 sub-secticn  (5)  of  section  7  of  the  Indian
 Telegr:  ph  Act,  1885

 (i)  The  तां:  ?  Telegra  ph  (Fourth  Amend-
 ment)  Rules,  1981,  published  in  प  सं-

 fice  tion  No.  G.S.R.  920  in  ०  zette

 (1. दं 1981.
 dated  the  10th  October,

 ।.

 The  Indian  Wireless  Telegraphy
 (Commerci’  1  :  dio  orer  tors  Certi-
 ficate  of  Prcficiency  ।  00  Licence  to
 operate  Wireless  Telegr:  phy)  Amend-
 merit  Rules,  1981  published  in  Ncti-
 ficaticn  No.  G.S.R.  1022  in  o  zette
 cf  Indi:  dated  the  14th  क  vember.
 1981.  [Placed  in  Library  See  No.
 LT-2972/81]

 ii)

 (2)  A  copy  € (11  of  the  follcwing  Noti-
 fications  (Hindi  and  English  versicns)  under
 sub-section  (4)  of  section  10  of  the  Indian
 Wireless  Telegre  phy  Act,  1933

 (i)  The  Indien  Wireless  है-46  phy(  Pos-
 session)  (Amendment)  Rules,  1981,
 published  in  प  tific:  tion  No.  G.S.R.
 777in  ०  zette  of  India  dated  the  15th
 August.  1981.

 (ii)  The  Indian  Wireless  Telegre  phy
 (Possession)  (Amendment)  Rules,
 1981,  published  in  Notification  No.
 G.S.R.  903  in  o  zette  of  India  dated
 the  3rd  October,  1981.

 [Placed  in  Library  See  No,  LT-2973/81]
 RE,  DISCUSSION  UNDER  RULE  193

 MR.  SPEAKER  ;  ०6 ह  we  ?re  going  to
 have  a  discussion  on  the  situr  tion  rising
 out  of  the  conspir’  cy  by  sep’  re  tist  elements
 against  the  integrity  of  the  country.  I
 would  like  the  Members  to  take  prrt  in  the
 discussicn  tod:  y  ६10  be  present  in  the
 House  because  1#  ८  time  When  this  imper-
 tant  issue  अ  5  teken  up  for  discussicn,  we
 hed  to;  djcurn  due  to  1  ८४  o  quorum.  I
 will.note  pprecia te  that’  हर  11.0  Thisis?  very
 important  issue  «nd  When  this  is  set  for
 discussion  it  should  be  discussed  properly
 806  thoroughly.  ।  1ं3  a  very  important
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 thing  and  we  must  do  our  duty  by  pe  rticipa
 ting  in  it.

 8फ़  ATAL  ऋrrr  VAJPAYEE  (New
 Delhi)  :  9ra  nct  t:  ke  it  up:  ८२  r  ?

 MR.  SPEAKER  :  ri  is  to  be  taken  up
 813.0  p.m

 SHRI  ATAL  BIHARI  VAJPAYEE
 Even  befcre  ४  ।  ।  n  be  te  ken  up;  imme-
 a  tely<  fter  lunch  heur.

 _MR.  SPEAKER  :  ।  will  cerry  cui  as  you
 like.  ।  willsee.  |

 12.04  HRS.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 Agitation  by  farmers  for  remunerative  price
 for  cotton

 SHRI  ARJUN  SETHI  (Bh:  dr:  द)  :  ।
 cell  the  <ttenticn  cf  the  Minister
 Ccmmerce  to  the  ५110  wing  matter  cf  urgent
 public  importance  ¢rd  request  that  he  प  ५
 mike  थ  51 1&ाट्ा। [  therecn  ;

 “The  reported  @gitations  by  fermers
 fcr  remunerz  ४६  price  for  cotton  in
 different  pi  rts  cf  the  country,  particule  rly
 in  Mahéré  shtra  ”

 THE  MINISTER  OF  COMMERCE
 AND  STEEL  AND  MINES  (SHRI  PRA
 NAB  MUKHERJEE  )  :  511,  Under  Section
 24  of  the  1a  प  इ  5  w  1.0  ttcr  (Piccure-
 ment,  Processing  9d  1  rketing)  Act,  1971,
 at  the  commencement  of  every  ccttcn  sea-
 son  the  Cctton  Coordin:  ticn  Cc  mmittee
 established  under  sub-Sectic n  (ii)  0.0  hz  ८  (0
 recommend  to  the  51  te  Gcvernment  the
 guar‘  red  prices  for  the  different.  आ  rieties
 or  gr:  des  of  (01101 8  nd  such  prices?  re  to  be
 notified  in  the  (0फिजां।  1  0  zette  by  the  State
 Government.  The  Ccmmittee  consists  of
 four  representa  tives  of  the  Centr?  1  o  vern-
 ment  :  9d  four  cf  the  State  Gcvernment.
 For  the  yer  1981-82  the  0  vernment  of
 068 ५ 1६ ६101४  is  ६  र 16  thi  tthe  gu:  111  हिट
 prices  will  be  the  5  mess  durirg  1980-81.
 Itis  understood  that  the  फ81081851 114  Maike-
 ting  Federé  ticn  hi  ६  hee  paying  the  द  fcre-
 said  prices  (९.  theie  has  net  been  eny
 difficulty  in  म  king  ऋ  ymert  cn  ¢cccunt  of
 any-uncert?  irty  in  this  te  ।  11  would  be
 cler  th:  t  there  is  neither  ¢ny  meer  irty nor  any  responsibility  on  the  part  of  the
 Central  Government  to  fix  prices.


